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near the Lower Parel Workshops.
Here also one constable received
injury as a result of stone throwing.

Later, some people collected at
Gokhale Road North and obstructed
traffic by throwing water pipes and
other obstfacles on the road. Police
dispersed a crowd at Kdbutarkhana,
Dadar, where stone throwing was
indulged in by the people,

Twelve noon onwards, people began
converging towards Flora Fountain

with a view to taking a Morcha to
the Council Hall, where the Stste
Legislature was in session. At about

1 p.M. the crowd began {o collect
near Flora Fountain. A loudspeaker
van was moving to warn the crowds to
disperse as there was a ban on
assembly of five persons and more.
Despite the warning, the crowd began
to hurl stones at the Police party
stationed there, as a result of which
Police had to make a lathi charge,

However, the crowd continued to
throw stones #t the Police. Conse-
quently, tear gas had to be used to
disperse them. A little later, a group
of hooligans showered stones at the
Police party from all directions and
set fire to three B.E.S.T, buses and
one S.T. truck used by the Police.
Following this Police had to open fire
and the situation was brought under
control. One person died in the firing.

.

In the afternoon, as the situation
began to become tense, and hooliguns
burnt four buses a ban on assewnbly
of five persons and more in the Byculla
bridge to Khodad circle area was
imposed immediately.

Home Guard mobbed.—One Home
Guard near Flora Fountain was mob-
bed and attempts were madas to
snatca away his rifle but the timely
Police intervention foiled the attempt.
The Home Guard was seriously
injured.
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Trams and buses in Pydhonie area
were running as usual and most of the
shops in the area were open. Schools.
were also working normally.

One person was robbed on his way
from Lalbaug to Opera House, Hc lost
Rs., 47 and a fountain pen. Two more
persons were assaulted at Dadar Rail-
way Station by the mob. One of the
two persons lost his fountain pen, Two
men were arrested in this connection.

Two persons were robbed of their-
gold buttons and two other were hit
with stones at Arthur Road, One con-
stable was injured due to stone tnrow-
ing in Boiwada area.

The Commissioner of Police has
issued an order banning assembly of’
five persons and more throughout
Greater Bombay on November 21 and.~
22,

-
——

THE HINDU SUCCESSION BILL-

1954—continued.
12 NoonN

sftaeft artesht At Few (S wE
AT WG FA Terg AFER Taet qR Ay
Paam wrae wvd gu A Fe @ A P gug;
gT@l &t g wager avHg @t
wmEg ate 2 T ot Paefew o anie®
sratagare & 2 off TR At ek
AT | AT TT I=ATT & GHNT HTF BT
quy o wen & o P& qfew e Taae
aret @hT gt e Teard ard et 4
arr Pear &vd o 0 oftwe, d ol &
SR gt WEw & o ¢
Ish Fowmate derdn gl

e 4 P ahamw F e et
ofrfeytaat 4 qfarar &} @1 w7 @
faq qur g A% fean, ale gwd 4 &
autey g gu f ged ofamar v @nr
wed & ale wE gEw gt @ was ot
T w1 s, @ gER wEm @
alqaar & s9qm 0¥ g & Pe & o= @it
& wia, Pt oataman feo = ot



Hindu Succession

339

Tg & snumaqyl ey R g & | ShA
T AT gEATATed g gFT & 1% epqin
FE ol @ q=a Toet g9 WFER Auiaar
# @t W & @ wuted  Whiad
feard @ Ty Pea o § 4 R R
IH THER ST TaeT e taamr g awd |
ater gat ufetefaar 9w dor daw
farent mR wa @t & 1 gFUIOH TG
# g R TR Fo E Ale e & ot g
g g ft o adt & qon =T wet Atee
T ot & qon weet arte 1 ey e
fpagdignaw A4 g 1%
Fitre wed @ Wia @ged & fwad
YU WTE T, AR T WA TEIXA
Pererrger e an | Pavle w T @ Ao
&3 Tl gereER WIET & I utgHa
$ qunteat &1 ometgAter & Taataa g
dar at 9" sryed |t gt g | 3 St
g T & weem 1 avg T T ot STt
g w N oeiEATel & SR § sTew
¢ | TR g9 a8 a0 wA a g ag
g gon afr A @ @ AW F:oaize
arge Mar o T& 3@ wER &7 EAw
Tedfatere Paegw @t aemEm e
Fqtesar @t ot Sgree |

s g0 do e : AL, A, AF T
7t e | oMot S W at e & A
TO FE 4T T gEwr @ diew geT
@ T ok am tE 9E W A & B
Tz @i AT | g @ FEA A GO A
o % ot =5 ww qin gER AW /w7 &
P 9z Fet TR A E )

shueht antesht #=ft favTw O T oand
#t et |t & 1 ale g uter of gEER
ot FETRTES I @ §F W@ 99 T HE
& whten w3 1 & apmieret oaere T
st gealvtede a=d gat g4, EA¢
Wqﬁmmﬁmamaﬁaﬁﬁ
agrren & wdwEE atewd ) ateat &

92 R.S.D.—3, L

[ 23 NOV. 1955 ]

B.ll, 1954 340

Mg W g T94aF @ FIT T GHIE
nET & ot gedlalede aeat @t gaal
F FW FUC A W AT & A= A
¢, W o v w3 ant & vy a3 dww
e Ee R &, a §w owan W
ATelEAT &l 4TT FT AN gieAT & |
A g ohaa # St § 98 T e
& Tx 4 97 gwtes it &1 74t e W
Ftg=n Wge & & oUe wmF &7 ahe 0%
Talg eqen w o|e & ot @Y 3¢ whew
T W &, ot F1 gt wnd £ ) Tae
ff qrem 4 99 Tedlsiewe ot @ Tad
T T O TR FE 2

R sty Toz fae (oo wewn) - At T
A T FA T & wraer & Fa g 2

sfeet it g T ; ®F @ &N
A & T Wt g qga b daw §
dtaw o WA FToteT qUT THA I
Al e &A% @ gW IR @1 aiad
gy e w¥d & IR Ias fad Q@
gt e gl At ) el @ R
st Peumn a@rfed | oo s e TER
ag surd offt @ @, gf | ot qfvan &
Tiesgr #2 @ art &, st w2 e
Feilerd g STt &, dieT 96 TE T8
TEN, T 6 T O FT sAR FT ATIFA
¥ ouw ® g, 9F @ g el 7 qRew
% 5T At ghar & afe T 3P gt &
gt www € T g awdTve aw a9t
Yo & Y 3@ wen @ oFiaw @
& g & e dud Tdfle Tert &} aegh
T GIEST IO & | 99 98 W &t 5§
Padas = g SaeT O wEEE o W
Y AR TBRIARTI N § T W ==
THH & FUS meA w1 Powe g €,
= &t q I R @ Tan wited g W
A & SUR wor giwor @ Tad wwmr g
T, @t g oPaEdT @ s9gn SOET
tadtq &e wve 2



341 Hindu Succession

st wraty Paz taw : onT Toa oEEn

Rt wbeht dh S : tewm 2w
%7 T & | S AT IR @ SRR AR
i, wx fordus ermfee wge &1 dew
wgrt aren el § atew wet A & o
Tratatede awat #t oo 74 @ ormte
Wgd FR gE e e FiE TH HEN
2 g ok s WA @ ot Tt
AT T AT FT AW ARG F AA AT
@d a9 o & & og aw A @@ @
ot e bom o=t @ Ew 9w g W o
& vaat towdedt o ot

arqn TaEk e derard (dw) - gEe
dwer FiF FET PF aear T & 0

st artaht 7t o e 4 dan
aqtey F9 4R @ I @ @
Pomderdt Bt wdlt 1 s, o et
mad s mlar omed N w E s
mtm;ﬁ@%ﬁ'ﬁi‘éma‘h@m'
Afe o et & T TSI TB EW U
vt # ¢ fewd e @ ot
Har w ofte w7 gEst Trar ek
weor qiyr F srwen ot § ot A T8
Prar &1 wrgor o & 1t few g W@
Prar R wabe o ot wler feww R A
gtuard 7 & | Tedlatode w4t 3 W
#F ot a7 Ted w gwwt gEewn W e
& e | g W v A e B afe o
st geat &t uler W wfyen & e
e @ qitesid 7g St | e PEas
IeeT F1 A &1 A qg FE g T owt
Tw @ § W agiame @t dwd
# a2t o5 S & o 7 el i o
et # | o T Tetatede aeet @t wiE
st w1 ¢ onmt a2

[ RAJYA SABHA ]

Bill, 1954 34:

at Tt F o o @ TR T st
ardt feed o et ot wive o, @t P
Hiddad dred o | dagaed & W=
7T AfIER ¥4 & 91y gedtatede eat
F gen ag, 9@ A @y e A
g o 0 P antur ot gt vt & 1 o
T 1z afuer ae e wr foe oft o
T2 T 4 g o | 7E TR @ e
Ity AT @ v AT w1 oA @ A
73 & Px o a=at &t #iE° afusn B
e 7 P | 7w Powd A awet € Tw @
W & defaem w5l & maee TR vt
s ft Pamrferer 7 &t ot g e &t @
W 7 erd wite 7w wwE f wewq
FoT &

AT, O qgE A TGy § mehvagE
CEREC I I
P aem frw a7 & ) W wEt & v oAt
a3t avg Tar @@t Tw qwar Pew ar @
M 39S I q Tawaw Pem S
=ied | o= agw 4 @ P ww @ Ao
g w5 gedfutede a=at ot @
# degw ¢ Toar mar # ot gEst s
Pt ot Perar statede o= ot oy
M 5t P gan ¥ Wt ol # am of
g a@ werer wear # T g ofwar o
St Pt + dPwwr N @t ofrr &
et Parart st At Prem & 4 et ¥ O
R FHer avd Pedt awr P oft st o
ot et P wes q@ w40 Tw
ferdt o Paarerer dqframs ol e
¢ tx afy oy Pt off =t wiwr o ¢
F0 @ 72 awter faw Prat m warE
& S | A 7w w7 e b 4 Perar
ot omr b e Paet @ oww ¥
SHt TR aniNE maen & gy
# fodt Poarwr =2 e &

Surr RAJENDRA PRATAP SINHA
(Bihar): May I know if the hon. Mem-

ber is anxious to impose monogamy in
this country?
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MR, DEPUTY CHAIRMAN: I have
to inform you that there are 27 Mem-
bers to speak and these general
remarks are out of place.

SurIMATI SAVITRY DEVI NIGAM:
I will finish in five minutes.
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SHr1 MAHESH SARAN (Bihar):
Mr. Deputy Chairman, I rise to sap-
port this Bill and ] think that this Bill
has come a little too late—it ought to
have come much earlier. We all know
of the discriminatory treatment that
is meted out in the Hindu family to
the daughters as compared with the
sons and, therefore, the sooner such
treatment is removed, the better it is
for the country. This is an age when
we are progressing, we should nost
allow anything which is unjust to
remain in the Statute Book. I feel that
the introduction of this Bill is a verv
good move. But I must say thit I
am not impressed by the speeches
which have been recently made. Tt
really annoys people when one {inds
that there is a feeling among some
Members of this House that over this
Bill there is a sort of a fight between
men and women. It is a question
which should be considered fror: a
higher point of view. It is a queslicn

" which should be considered from the
ethical point of view and not from
these petty points of view and we
should not allow our better judgment
to be influenced by considerations
which are not proper and wvalid I
strongly feel that so far as the provi-
sion regarding illegitimate children is
concerned, it is not a proper one. This
will not take the country towards pro-
gress; but it will take the countrry to-
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wards ruination. I am certain that, if
you treat illegitimate children on an
equal footing with legitimate child-
ren, you will have more and more
illegitimate children. We want a pure
life in this country. We want child-
ren by married wife and not chiidren
by concubines. It is necessary that
we should make some provision for
illegitimate children for it is not their
mistake that they were born. But we
should not pass a law which should
encourage people to keep concubines.

There is anether difficulty. You will
fing that unscrupulous women will run
after rich people and try to fasten
their children on them,

»

Surr J. V. K. VALLABHARAO
(Andhra): Question!

Surr MAHESH SARAN: That is my
view. I am putting it in my own way
and I think that this clause will creats
complications. I agree that a provision
should be made for the illegitimate
children but a provision thate they
should get equal share with the legiti-
mate children should not be there.

Sir, I feel that we are progressing
and, therefore, this law is a proper
law. There are obijections to it because
we are not prepared for a change, But
we have to consider that a change
which is essential, just and proper
should be made in spite of a little
opposition. We are all people who
believe in old laws and old things, But
we must realise that the country has
progressed very far and things which
were proper once are not proper now.
One of the main criticisms about this
Bill is that it will disrupt joint family
system. But let us see what is the
inint family system now. The father
lives at one place; the son lives at
another place; another son lives at a
third place ang the money that they
earn is spent by these three people on
themselves. In the olden days the
money used to be given to the head ot
the family and it was he who distri-
Yhuted it according to the needs of the
children. But that system is no more
in vogue, In a way we have done away
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with the old system. Of course, we live
together and we are happy but that
original idea of joint family system 1s
gone,

Another objection is raised that it
will introduce strangers in the family.
If a son-in-law is a stranger then the
daughter-in-law is also a stranger.
The brother’s wife is also a stranger.
This objection is flimsy, We should
try to increase the circle of relation-
ship. We should try to come closer
together and we should not obiect to
the property being taken by the son-
in-law, and others because when the
daughter takes the share it means it
is being taken by the son-in-law, or
the sister’s husband and so on and so
forth. In this age there is no reason,
why the daughter and the son should
be treated differently.

SHrr B. B. SHARMA: What about
the daughter’s daughter’s daughter?

Ony MAHESH SARAN: That is
provided. So was the case in the old
law. I do feel that this provision is
a good provisfon. But I am afraid that
it has been hurriedly gone through by
the Select Committee. There are cer-
tain anomalies which should be
removed. Moreover, I feel that there
should not be so many instalments of
the Hindu Code Bill; there should be
one code. There was the Special
Marriage Act, We understand that the
Hindu Joint Property Act is coming.
This creates confusion. Take for
example the case of the people who
are married. There is the Special
Marriage Act. The widow gets one~
third and she is governed by the
Succession Act while according to this
Bill her share is different, This sort
of anomaly should not be there.

There {s another thing which should
be looked into, We find that the widow
takes property from her husband after
his death and further she takes share
from her son. In this way she gets
two shares. Again we flnd that the
tather is placed as an heir in Class IT
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and the mother in Class I. I do not
know why this distinction hag been
made. If men and women are to be
treated alike there should be no dis-
tinction like this, Therefore, what |
feel is that this bill must be looked
into carefully since it is a legislation
which is going to be with us for some
time to come till a change is made. We
should be careful in wording the
clauses, A few other anomalies which
I will mention now should be removed.
gir, at the present moment we are
very keen to have equality. It is true.
The distinction between sons and
removed, But
when we consider this aspect of the
question we have also to consider that
there should be justice behind it. You
should not give more to one and less
to the other. For example, a son who
did not separate according to this bill
will get much less only because he was
good enough to remain in the joint
Hindu family. All the aspects have to
be considered, and I am sure, our
Hon'ble Minister will see that these
anomalies are removed. Otherwise,
later on, when this Bill is pasced,
there will be lot of difficulties which
it would be difficult to remedy.

Sir, there are very many speakers,
as you have said, Therefore, I do not
wish to take more time of the House
I strongly feel that this is a measure
which must receive the whole-hearted
support of the whole House. At the
same time these anomalies should go.
I once more beg of the Minister to see
that the clause regarding illegitimate
children should be changed. Some pro-
vision may, of course, be made for
illegitimate children, But let ug not
have such a clause which will
encourage corruption.

Thank you very much.

Surr B. K. MUKERJEE (Uttar Pra-
desh): Mr. Deputy Chairman, this
House has been discussing the Hindu
Succession Bill for the last two days.
Not only the members of the Joint
Select Committee but the Members of
this House expressed differnt opinions
in vital matters connected with this
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Bill. There is no doubt, some of the
speakers said, that the Bill has not
changed its complexion during tae
course of discussion in the Select
Committee but it is evident from their
versions also that the Bill has chang:d
its entire complexion, As the Bill has
changed its complexion beyond recogrii-

Dr. SHrRiMaT: SEETA PARMA-
NAND (Madhya Pradesh): Question!

Surt B. K. MUKERJEE: ..... and
as the Members of the Joint Select
Ccommittee as well as the Members of
this House have expressed different
opinions, I feel that this House has
got to go very carefully through the
provisions laid down in this Bill.

A man is supposed to be a social
being, We have to lve in socjety and
every action of ours is to improve the
society to make it worth living, With
a view to elevate the human society
from that of the animals the institu-
tion of marriage was introduced in it.
We feel that we are somewhat superior
to other animals because we have got
this institutiom of marriage which 1s
sacred to all of us, but | am very
doubtful if the provisions of this Bl
will allow us to claim that superiority
any more, beCause we are trying to
demolish that sacred institution of
marriage, The system of society is
alrmost the same everywhere irrespec-
tive of the political ideologies of the
different countries, and the system of
marriage is treated as sacred every-
where. And to my mind, if we want
to raise the status of our human
society, we have got to make the
system of marriage more and more
sacred. And unless we can take steps
towards the elevation of the humen
society, we are likely to go along wilh
other beasts. Equality has been claim-
ed, and to my mind, this claim for
equality will naturally reduce the
status of women in this country.

Surt KANHAIYALAL D. VAIDYA
(Madhya Bharat): We have accepted
that in the Constitution,

Sur1 B. K. MUKERJEE: There is a
little bit of difference in the interpre-
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tation of that article in the Constitu-
tion, But those exponents of equality
do not seem to realise that there have
been steep disparities perpetuated in
this Bill. Some of our friends stated
—1I do not know whether it was with
a view to enlist my support for the
entire provisions made in this Bill or
not, but they slated—that in our
society labour and women come in the
same category. And some of my
friends explained this by saying that
the pains of the labourers and the
labour pains were one and the same
thing namely, the pains of the lab-
ourers and the labour pains from
which women suffer were one and the
same thing. I do not know whether
they come in the same category, and
I also do not know if a man can share
that pain with women, because it is
not within the reach of the scientists
to make the man suffer from the
labour pain. It is therefore evident
that it is the Providence which has
accorded a different status to man and
women. We have got no grouse if they
can prevail on Nature or Providence to
put them on an equal footing with
them.

SRt V. K. DHAGE (Byderabad):
Why not put men on an equal footing
with women?

(Interruption.)

Surt B. K. MUKERJEE: Sir, it is
said by an eminent author that a
woman worries about her future till
she gets a husband, whereas a man
never worries about his future till he
gets a wife. That means, a girl always
worries as to what type of a husband
she will have, or whether the husband
that she will get will have enough
money or not. This is what the Provi-
dence has bestowed upon them., And
not only the men writers but the
women writers too have described
women as a fair sex, as a weaker
sex. Not only men but women also
have used this same term for women.
Therefore it is clear that women have
got vo worry till they are married,
but men never worry till they get
married.
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That is to say that a woman is a sort
of pardsite on her husband, because it
is the husband who earns and she
lives happily, whereas a man does not
worry till he getls a wife because he
can work hard and be comfortable
But when he gets a wife, his com-
fort is shared by her. That is the
difference. Therefore......

Mgr. DEPUTY CHAIRMAN: I 1mav
point out that I have 27 names yet
and the Business Advisory Committee
and the Chairman have decided that
the general discussion should be
closed today and that the Minister will
reply tomorrow. So, you will have to
restrict your remarks,

Surt H. C. DASAPPA (Mysore): It
is too late a decision,

Surr B. B. SHARMA: This is com-
ing at the fag end of the discussion,
Why can’t the time be regulated from
the very beginning?

Mr. DEPUTY CHAIRMAN: ‘It 1
being done. The Business Advisory
Comirittee met at the earliest time
during this Session to decide upon the
time, We will sit through the Luncno
Hour and also sit till 6 p.M. if neces-
sary, but the debate should finisn,
Further, all these general rermnarks are
out of place, as the Bill has come trom
the Select Committee,

Sarr1 B, K. MUKERJEE: I bow to
your ruling, but this was not announc-
ed in the beginning. I am sorry that
we are treated as if we are not con-
tributing to the progress of the work
of this House. If you really feel that
we are really wasting the time of the
House, I have got no objection to sit
down,

Mr. DEPUTY CHAIRMAN: I did
not say that any Member was wasting
the time of the House. What I sugges:
is that the Bill has come from the
Select Committee. Any remarks as to
how the Bill can be improved will be
relevant but general remarks about
the functions of man and woman,
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about equality of sexes, fundamental
rights and so on are all beyond the
point. That is what | am saying.

Surr B. B. SHARMA: Were the
remuaiXs of an eminent Lady Member
of our House that men are the curse
of women, they have been the centres
of all evils in seducing women, etfc., at
all relevant?

Mr, DEPUTY CH:AIRI\/'IAN: They
were also equally irrelevant.
Surr B. B. SHARMA: But they

were not declared so at the time,

Mr. DEPUTY CHAIRMAN: If it
was missed, I am very sorry.

Suri B. K. MUKERJEE: The hon.
Deputy Chairman is a lawyer and can
guide us and say whether our remark.
are relevant or irrelevant. 1 am not a
lawyer and I don’t know any question

MRr. DEPUTY CHAIRMAN: What I
am suggesting is that your remarks
should be relevant to the clauses of
the Bill. Let us know how you want
to improve them.

Surr B, K. MUKERJEE: How can
I improve unless I give a reply to the
other arguments. I have got to reply
to them.

Mr. DEPUTY CHAIRMAN: You
may.leave it to the hon. Minister. Let
us have your views,

Sart B. B. SHARMA: The hon,
Minister is in league with the other
side.

SHR; H., V. PATASKAR: No, No.

Mr. DEPUTY CHAIRMAN:
insinuations are not proper.

Such

Surt RAJENDRA PRATAP SINHA:
What is the time-limit now?

Mgr. DEPUTY CHAIRMAN: About
ten minutes each.
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Sur1 RAJENDRA PRATAP SINHA:
fou may have fixed the time limit
from the very beginning.

Mr. DEPUTY CHAIRMAN:
aot help it.

I can-

Dr. SurimaT SEETA PARMA-
NAND: If all the Members had given
their names on the first day, it would
have bLeen possible to regulate time.

Mgr, DEPUTY CHAIRMAN: All of
them had given their names on the
first or the second day. But still people
go on taking thirty minutes and forty
minutes.

SRt B. B. SHARMA: Why should
they alone be allowed to speak on all
occasions?

Mgr. DEPUTY CHAIRMAN: Mem-
bers who oppose the Bill will have a

better preference. !
Suarr B. K. MUKERJEE: Since vou
have treated me as hostile......
Mr. DEPUTY CHAIRMAN: I have
not yet understood whether you are
hostile or not.
Surr B. K. MUKERJEE: You

declared me to be hostile in the very
beginning,

Mgr. DEPUTY CHAIRMAN: I never
made any such remark.

Surr B. K. MUKERJEE: I do not
want any preference, I want only
equality, not only with the other men
Members but also with lady Members.
While claiming that men and women
should be placed on a footing of equ-
ality, some of them have challenged
us and have been waging a war
against us, but they forget that it is
Providence that is coming in the way.
My advice to them is that it is no use
waging a war against men. If they
so choose, they can wage a war against
Providence who has made them the
weaker sex, or the fairer sex.
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They

SHrRr B. K. MUKERJEE: This legis-
lation, as some of the Members have
shid, can be renamed as Freedom
Legislation for the women of this
country. Some have styled it as a boon
to the lawyers. Of course, it will be a
boon to the lawyers and those who are
in the legal profession. They will have
a good time, but as regards the
freedom of women, we hawve got to
know what type of freedom they like
to have. Now India and Pakistan
became independent on the same day
of the same year, but Pakistan could
not draft her own Constitution in
these seven or eight years, and there

have been so many changes in the
government of that country.
Mr. DEPUTY CHAIRMAN: What

has that got to do with the Bill here?

Surr B, K. MUKERJEE: First let
e finish, If they want this type ot
freedom, as many Members expressed,
what will be the position of our
society? If they demand that the Bill
should be called Freedom Bill for the
women of this country, and if they
want the type of freedom which Paki-
stan has achieved, then our society
will be smashed. But anyhow, this
Bill is meant only for an insignificant
minority of the people of this land.
Again, in a few years’ time, there
will be no property whatsoever to be
divided. Therefore we need not worry
very much. I do not know why our
sisters are attempting to have a share
of the property which their parents
may not possess,

Dr. SHRIMATI SEETA PARMA-
NAND: They are only anxioug for
recognition of their rights.

1 p.M.

SHr1 B. K. MUKERJEE: It is right
without responsibility. Now there is
so much indiscipline in our country. If
we have got good mothers, we can pro-
duce many more Jawaharlal Nehrus
but with the present type of mothers,
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we are producing evil people who are
shot at in Bombay, and at Patna as
the other day. This Bill will not affect
many people in this country. But if we
legislate this in the way in which wé
are going to do, if we pass this as
reported by the Select Committee,
then we should be ashamed of our-
selves in the international society.
Women want equality—that they
should be recognised as equals with
men—that brothers and sisters are
equal; but it is not a question of dis-
tribution of property alone. What
about the distribution of poverty?
Can anybody not cite an instance
where the father or brother suffers
from poverty, the brother has got
no money to go to the school
whereas the sister rolls in money?
There are many cases like this where
the father, the brothers and unmarried
sisters have nothing to eat whereas
another married sister rolls in money.
Why our sisters do not cry for equality
there? In India 95 per cent. of the
population are poor. So when men
alone share the poverty of 95 per cent.
*you will have to recommend equally
to your sisters to share that poverty ot
the other 95 per cent, of the people
Are they ready? If they demand this,
I can agree. I do not see anybody de-
manding that. Therefore we have
nothing to talk about the distribution
of property. Those who have got pro-
perty now will be deprived of that in
the next few years to come. Therefore
this Bill should not be passed as it
has emerged from the Select Com-
mittee. Certain changes are necessary
to pass this.

1 wanted some clarification. This
applies to the Hindus. I wish to know
whether it applies to a foreign Hindu
who might have property here. Any-
body who is not an Indian might
acquire property in India. How distri-
bution of such property will be
governed, I wish to know.

Mgr. DEPUTY CHAIRMAN: If that
foreigner is a convert to Hinduism, it
applies.
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Sur1r B. K. MUKERJEE: I mean, ¢
foreigner, a Pakistani, a Hindu adopt-
ing the religion of Hinduism, if he
acquires some property in India and
his property is in India but they are
all in Pakistan—say, one daughte:
may be married in India also, then
how that property will be divided. 1
wish to know whether that Pakistani
Hindu will be governed by this Hindu
Succession Bill or by the law of
Pakistan. Another clarification that I
want is, this Bill deals with Hindus
and those who are not Muslims and
Christians, are to be treated as Hindus.
Now there are some people who do
not profess any religion. Say, for
instance, our friends who generally
sit over there—the Communist Group,
have got no faith in any religion.
They don't profess any religion. I
wish to know how their property will
be governed. What type of inheritance
a communist will have. They are
neither Christians wor Hindus nor
Muslims nor Buddhists nor Jains......

Tue MINISTER ror LEGAL
AFFAIRS (SeHrRt H. V. PATASKAR):
They don’t say that.

SHRIMATI PARVATHI KRISHNAN
(Madras): He is worried about us. We
are not.

Sur1 B. K, MUKERJEE: Because
for elections, we know, nomination
papers have got to be filled up but
there were many cases in this country
where they did not flll in that column
regarding religion. Therefore I raise
this point as to how their property
will be governed.

Then this Bill says that even the
illegitimate children can have a share
in the property but not the legitimate
son who might change the religion. It
says:

“Where, before or after the com-
mencement of this Act, a Hindu has
ceased or ceases to be a Hindu by
conversion to another religion, chil-
dren born to him or her after such
conversion #nd their descendants
shall be disqualified from inheriting
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the property of any of their Hindu
relatives...... ”

Now a mother can profess a different
religion with a chilg in the womb.
What will happen to that child? This
is also a matter for clarification from
the hon, Minister, When we legislate
for the illegitimate children why do we
debar the legitimate children born ot
the father and mother when they were
together?

Regarding the illegitimate children,
a lot of people have expressed their
opinions against fhe provision here
ahd I too support them. Now this Bill
has been initiated on the recommenda-
tion of the Rau Committee. The Rau
Committee wanted to debar the Dasi
Putra, the father of whom was known
to have a married wife, Then it was
taken up by the Select Committee of
the Hindu Code Bill. They also decid-
ed not to include Allegitimate children.
After passing many stages where big
brains ang experts were employved, 19
suggest the best way to legislate for
the Hindus, both the Rau Committee
and the Select Committee rejected the
clailn of illegitimate children but we

have got more sympathy for the
illegitimate children than for the
legitimate children. Legitimate chil-

dren may or may not inherit the
property because if the mother takes
to another religion with the child and
goes and lives a life as applicable to
that religion, the child, though legal
and born out of wedlock, will be
debarred. I don’t find any logic behind
these two suggestions—to debar a
legal child and to allow an illegitimate
child*to inherit the property, Regard-
ing the known father, that is to say,
before his death, if the father comes
to be known to the Government or thz
rulers of the land, 1 would like to
know what penalty has been imposed
on that mat who was responsible for
that illegitimate child? Sir, by means
of legislation, we have provided
against polygamy. But here, if a man
visits a woman other than his legiti-
mate wife, does it not mean polygamy®
1 do feel there must be some provi.

v
|
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sion made in this very Bill to penalise
the father, if known. Unless we can
impose a penalty on those people who
are responsible for the birth of
illegitimate children, all our attempts

to remove polygamy from this land
will be mere dream.

SHrr B. B, SHARMA: Not
gamy but bigamy,

poly-

SHrRI B. K. MUKERJEE: Th#t too
will be covered,

SHRI B. B. SHARMA: No.

Mg, DEPUTY CHAIRMAN:

Yes,
yes, please go on.

Sert B, K. MUKERJEE: We have
the greatest sympathy for the illegiti-
mate children, for they are not res-
ponsible for the action of their parents
but they cannot be allowed to bring
disruption in our society. Therefore, I
would submit—and I am sorry very
few, if any, raised this point—the res-
ponsibility to maintain these children
to maintain them, to educate them
and to provide them with the means
of a livelihood rests with the State
not with the presumed father, Let the
State take over on its own shoulders
this responsibility of maintaining them,
of educating them and of providing
them with the means of earning a
livelihood,

Sur: B. B. SHARMA: As in other
countries.

Dr. P. C, MITRA (Bihar): In the
United Kingdom.

Surr B. K. MUKERJEE: Yes, in
many other countries they do it, But
we seem to be going in the wrong
direction. One lady Member while
speaking on this Bill said that if the
father was not kncwn, the evidence of
the mother would be final. Sir, there
are many rich people in the country,
and if I may be excused, I can cite the
case of our Deputy Chairman also,
and in the......
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Mr., DEPUTY CHAIRMAN: Mr.
Mukerjee, please take it from me, 1
am not rich, I am a poor man,

SuHry B, K. MUKERJEE: But you
occupy a very high position, Sir; it is
not only money but high position that
counts.

SuarimATI PARVATHI KRISHNAN:
He is rich in merit.

Suri B. K. MUKERJEE: 1f the
father is not known and if the mother’;
evidence becomes final, then many a
mother would come to the court to
safeguard the interest of the child by
which the mother also will get some
money and she would depose in the
court that this child she got through
such and such a man, That man would
be dishonoured—and he may be a res-
pectable gentleman—ang that would
bring disruption in many families.
Therefore, this is a dangerous provi-
sion, .

Dr. P. C. MITRA: That question
will arise after the death of the man.

SHR; B. K. MUKERJEE: But if it 18
known before the death of the father,
what happens? Why should not Gov-
ernment impose a penalty on that man
for his corrupt action by which this
child was born?

Surr H. V. PATASKAR: But that
cannot be done in this Bill.
Sur; B. K, MUKERJEE: If not in

this, then in some other Bill, for it
you want to protect monogamy against
polygamy, this is the logical sequence.
If a man indulges in this sort ot
behaviour, he must certainly be
penalised. Otherwise what is the sense
in having a law of monogamy in this
country? Actually, this means poly-
gamy, if a man visits so many women

Sir. one of the lady Members feels
shat this Bill has been initiated by
her and she takes pride in saying this
1s her child. But I was happy to go
through her note of dissent in this
Report.
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Surr H, V. PATASKAR: The hon.
Member may apply to her, but I have
not relinquished my claim.

SHrI B. K. MUKERJEE: What she
wrote in that note of dissent I have
got to support.

Now, about the subject of property,
I have got a definite suggestion to
make. And that definite suggestion is
not from me alone, but it has been
recommended by the Congress women
in my State who met on the 30th
September and decided and they have
requested all Members of both the
Houses of Parliament to voice this
demand while this Bill is under dis-
cussion. Therefore, I am making this
suggestion here. They demand that
girls not married, that is to say, un-
married girls must have equal share
with the brothers, Exclusion is made
in the case of married daughters. N>
married girl shall have any share in
the property of the parents, But un-
married daughters will have equal
shares with the sons. As 1 have stated
before, some eminent writer has said
that man never cares for the future
till he gets a wife. Now, I will prob-
ably be imposing more worries on the
man when I say that as soon as the
man marries, half of his moveable
and immoveable properties must go to
his wife, and after the death of the
husband, neither the son nor the
daughter will inherit the property, but
the wife, rather the widow will be the
sole heir to that property. That is my
concrete suggestion in this respect.
Though we have been claiming
equality, I find disparity also igp this
Bill which probably our lady Members
who were on the Select Committee did
not notice or they intentionally allowed
that thing to go in the Bill. We find
that in Classes I and 1II, of the
Schedule, the father comes in Class II
whereas the mother comes in Class L

1 do not understand how: this can be
called equality. In my opinion, this is
a disparity and those exponents of
equality have not pointed out this
mistake and corrected it, if it is o2
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mistake, My opinion is that it was not
a mijstake but something delibera-e
Therefore, I want them to rectify it
so that we do not perpetuate a dis-
parity. I find here a glaring disparity
in that the father and mother are not
put in the same class, They must be
put on the same footing. I do not mind
the mother being taken out of class 1
and put in class IJ along with the
father or the father being removed
from class II and put in class I. The
whole idea is that there must be
uniformity and there must not be this
sort of disparity,

I have only one more word to say
before I sit down. I want to reply in
one word to those lady Members who
chall-nged the men, Men are not as
foolish as women seem to be. We
are strong enough.

SHRIMATI PARVATHI KRISHNAN:
Question.

SHR1 B, K. MUKERJEE: Therefore,
we have got to ignore this challenge.
We cannot take it up TDecause the
.women belong to the weaker sex. We
are the stronger sex arid, therefore,
we cannot take up that challenge with
the weaker sex. !

Sury SUMAT PRASAD (Uttar Pra-
desh): Mr. Deputy Chairman, I wel-
come the main principle involved in
the Bill that daughters should be
given an equal share with the sons.
The point of difference is only in
regard to achieving this objective. This
question had been before the country
for over ten years. It was considered
by the Rau Committee and a Bill,
based on that Committee’s Report, was

referred to a Select Committee. The
Select Committee recommended that
the Dayabhaga system should be

adopted, that nobody should be allow-
ed a share in the property by birth
and that the principle of succession by
survivorship should be abolished. That
decisoin was taken after mature con-
sideration, There was opposition in the
country and the Bill lapsed. Subse-
quently, probably in deference to the
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views expressed in the country, it
was provided in the Bill which was
introduced in this House that it would
not affect the property governed by
the Mitakshara law and that a share
would only be given to the daughter
out of self-acquired property of the
father. Now, when the Bill went to
the Joint Committee, that Committee
maintained the Mitakshara system but
arrived at a sort of compromise as
embodied in clauses 6 and 8 of the
Bill. For that, they had to introduce
certain complications; for instance,
they had to provide for a notional
partition on the death of a father so
that the daughter may be provided
a share. The provision of clause 6 has
been rightly criticised in this House;
it leads to certain anomalies. If a son
separates in the life time of his father,
he remains in an advantageous posi-
tion as compared to the other sons,
There will be a premium upon separa-
tion. The normal rule of Hindu society
at present is the joint family system.
As the provisions of clause 6 stand at
present, a son would be temoted to
separate and separation is very easy
By unilateral declaration, a member
of the coparcenary can separate. A
daughter will get absolute interest in
the property. The share she gets frocm
the father will be absolute whereas
the son’s share will be restricted in
this sense that he will have power to
alienate only under certain conditions.
This -will be another disadvantage.
One of the speakers this morning re-
marked that nowadays the old concep-
tion of a joint Hindu family is a thing
of the past. Some of the sons might
be living at Calcutta, others in Bom-
bay and yet others in other places.
Therefore the idea that they would be
living together and working together
no longer exists on account of economic
considerations., I would place certain
considerations before you, On account
of income tax and the Estate duty,
people engaged in trade, commerce
and industry have mostly executed
partition deeds in order that they may
escape from the provisions of the
income tax law, etc, By doeing so they
have to pay at lower rates. When these
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people enter into some sort of parti-
tion, they do not mean to act up to it.
They execute partnership deeds simply
to gain certain advantages in regard to
faxation. After ten or fifteen years
this becomes really effective, There-
fore, there is no use trying to main-
tain it in the form in which an attempt
has becen made to maintain it in the
present bill, In our country, there are
not many income tax payers. Their
number is about six or seven lakhs
Most of the people depend upon their
earnings, Property itself sh.inks unless
it is used in the production of more
wealth. Those who do not own ances-
tral properties try to maintain their
children as comfortably as others do.
The idea that if a man has no ances-
tral property he will not care for his
wife or children is not correct. Why
introduce so many anomalies? In
course of time, as the socialistic pat-
tern of society takes shape, property
will not remain concentrated in a few
hands. A man will have to depend
upon his own efforts for his livelihond
and prosperity. The best solution is
the Mitakshara system should be abo-
lished and with it the right of getting
property by survivorship will go
away. Succession will open on the
death of the father and then there
will be no anomaly. It is no use
keeping the Mitakshara form as it has
been maintained in the Bill, if this
Clause is passed as it is, within a few
years every family will get divided.
In the List of Amendments I have
seen many hon. Members of this
House have given amendments to this

effect.

Another point on which I want t»
say a few words is as regards illegiti-
mate children. Much has been said in
this connection. By all means give
them matntenance. But the sacred
institution of marriage should be
maintained, If by indirect means peo-
ple can have more wives in an illegiti-
mate manner, the sacred life of the
family will get spoiled and the stand-
ard of morality will be lowered. This
Clause was not in the original Bill and
the opinion of the country was not
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divided on this issue. I am sure, if
opinion is invited on this issue, then
there will be an overwhelming
majority who will oppose this clause.

b

One thing more which I want to say
is the effect of the Bill on the rural
population, In the rural areas agricul-
turists who are engaged in cultivation
have a small house and in accordance
with the provisions of the Civil Pro-
cedure Code, it cannot be attached
even in the execution of a decree. In
Uttar Pradesh even if it iIs mortgaged
no decree can be obtained on that
vass, T s necessury tor carrying on
cultivation. Give by all means the
right of residence to the daughter in
the house in the rural area, but if you
give her a share, then sometimes it
may be very hard for the brother to
purchase even the share of his sister.
My suggestion is that at least in ‘he
rural area in a house valued at Rs.
2,000 or Rs. 3,000. no share should be
allowed to the daughter or to any
female heir.

Sir, the conception of society s
changing and let us hope for the good.
There was a time when all the female
relations used to depend upon their
father, their brothers and their hus-
bands and they were protected from
all the worries of life, They had to
manage only the household affairs.
Now when our wdnts have increased
and the standfird of life has changed,
the women also feel the necessity of an
independent economic existence. No-
body grudges it and the opposition
which once there was in the country to
allowing a share to the daughter has
gradually subsided a@nd everybudy
welcomes this idea that the daughter
and other female relations should be
given a share in the property, but the
question is how to achieve this ohiect.
The Succession Bill is going to affect
millions of veople living in this coun-
try. So even their prejudices have to
be taken into consideration, 1 agree
with those friends who have advocated
that both mother and father, should
be kept in the same category. Fven in
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urban areas you find many people who
own a smdll house and tools to work
with, If you allow a share in the
family house to the daughter or (o
the sister, that will create the same
difficulty as in the rural areas. Sup-
posing they want to sell and the
brother is not in a position to pur-
chase it, he will be put to great diffi-
culty. Allow them only right of resi-
dence. 1 am conscious of the fact that
if a residential house is exemvted and
daughters are not allowed a share in
it, some persons may be tempted to
spend lakhs on that house, But that
sort of house is not in my contemp!a-
tion. If the house exceeds the needs of
the family or if it is of a very magni-
ficent style or is of a higher value tlan
the minimum fixed, by all means give
a share to a daughter in that fan'iiy
house. But in a small house worth Rs.
2,000 or Rs. 3,000 the female relatives,
should not be given a share but only
right of residence. With these few
words I welcome the idea underlying
the Bill, of giving a share to the
daughter and other female relatives,

SHrr B. B. SHARMA: Mr. Deputy
Chairman, I cannot support the
measure as it stands. It is very obnoaxi-
ous from several points of view. First
of all, it violates all the three main
principles of the Hindu system of law
of inheritance. The three principles of
Hindu law are not as they are mis-
understood to be. The main principles
are, I hope you will agree with me.
that succession to a deceased is govern-
ed first by the principle of nearness of
blood excluding the remoter ones. The
second principle was that nobody not
even a male heir, was given any un-
limited right. HMis rights, as well as
the rights of women, were both limited
and the limitation was that none cf
them could dispose of their property
without legal necessity. Not even the
father, not even the manager of the
family, no member of the coparcenary
could ever alienate any property with-
out legal necessity. This is a very
peculiar thing that it has been so
widely misunderstood. The limitation
was not only for women. It was a
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limited estate as it is called in Hindu
law. It was a limited estate not only
for the woman; it was a limited estate
for the man also, because neither the
man nor the woman could alienale any
property without legal necessity or
without the consent of the members of
the coparcenary. So this principle of
limitation of property was in the
interests of the society as @ whole.
Family interest was the governing
principle, Nobody could deal with the
property in any way he liked. He
could not waste it as he pleased.
Therefore this misconception should
be first removed from the mind of
those persons who entertain the idea
that men enjoyed a greater right in
the Hindu system of law than women.

Then the third principle which has
always been followed was that the
property vested in a corporate bhody
called the joint Hindu family and not
in any individual. No individual, un-
less a partition had taken place, was
deemed fo possess a defined share in
the property. All was a joint owner-
ship of a peculiar type. Whether male
or female, all had 2 share in the pro-
perty of enjoyment only but none had
any exclusive right defined. If these
principles are borne in mind it would
clear the misconception that women
have been all along treated in a dif-
ferent way from men in the matter of
property. This misconception is the
root cause of Il the trouble that we
are facing today and particularly of
the attack that the hon. Lady Members
are making on this point. I want to
remove this misconception. Men and
women were both limited owners of
the property. They were only the
beneficiaries of that property which
was practically a trust property
standing in the name of the family.
if this misconception is removed, then
it follows that this Bill is neither fish
nor fowl nor red herring. 1t is neither
observing the three principles that 1
have just referred to, nor is it deviat-
ing from the Hindu law. It tries to
maintain the mitakshara system and
joint family preperty and at the same
time tries to bring in a novelty which
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[Shr1 B B Sharma ]
no interpretation of
Jimutavahana or Jnaneshwar could
have brought in When they ntet-
preted the word pind’ they interpret-
ed it 1n a systematic manner Whe-
ther 1t was a paiticle of the body o1
whethel 1t was an oblation offered,
they duffered only in that respect as
to what interpretation could be given
When you introduce a female heir n
the doparcenary property either you
say you are domng away with that olq,
archale, outmoded and obsolete con-
ception of Yajnavalkya Jimutavahana
and others or you adhere to them If
you do adhere to them, then certainly
the provision which was i the origi-
nal Bill was quile consistent, was
quite right But in the Select Com-
mittec things are done on a give and
take basis, not on the basis of any
principle and that 1s how these female
heirs have been brought mm with a
proviso which makes confusion worse
confounded As has been pointed out
by many hon Members the legitimate
son who happens> to be honest enough
and serviceable enough to live with
his father will have sometimes no pro-
perty, as has also been pointed out bv
Mr Tankha in his minute of dissent
Others will take away the property—
the daughters the daughter’'s daughter
and so many other people The poor
son having lived with his father and
served him 1 his old age will find-
himself nowhere This 1s an anomaly
which has been brought in, I believe,
without appreciating the legal position
as 1t stands today Now, what
will happen 1s this If there 1s
property the joint family will be
broken up every time a death occurs
What particular benefit 1s there when
every fime a death occurs in the family
a notional partition takes olace o1 1s
deemed to have taken place®? Sir, we
are three brothers and if all of us
within two or three years die, where
will the joint family live then® So I
say either you adhere to the old prin-
ciple or give it up altogether I would
like you to adhere to the old principle
Sir, the joint family system was the
badrock of our cultural I'fe In the
family every man, whether he

Yajnavalkya,
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was a little fortunate m
being able or whethez he was un-
fortunate 1n bemg a lttle disabled,
everybody had shelter and protection
and at least the surety of getting a
mamntenance there i the family By
doing away with this system a cruel
fate 15 awaiting those unfortunate
persons who like my younger brother
efused to be educated and the result
will be that my daughters—I have only
two daughters—will take away every-
thing leaving nothing to my brothers
and their sons,

SHr1 H V PATASKAR If it 15 a
joint family, he has got a share in the
property

Surt B B SHARMA Not in my
earnings It 1s dcquired property Sir
I was educated at the cost of my
family My elder brother educated me
snd now what will happen to them?

Surr S N MAZUMDAR (West
Bengal) Is 1t not the position that
your earning can be disposed of?

Surt B B SHARMA I can al-
together deprive even my dauaghters
This 1s a wonderful law that you are
making that every man can do away
with his property as he pleases That
1s what it comes to That i1s the eom
munist 1dea that vou are entertaining
perhaps,

Surr S N MAZUMDAR: You can
rave enhightenment from me 1f you
want

Surt B B SHARMA 1 say this
either be a great dommunist, every-
thing for the common good and noth-
g for individual enjoyment ‘e

SHrR1 S N MAZUMDAR: Or

Surr B B SHARMA, or then
anarchy, that you are just proposing
here Then, the devil take the hind-
most 'That 1s the i1dea that you are
propagating perhaps here

SHr1 S N, MAZUMDAR: No, Sir
We do everything openly without any
necessity of any propaganaa,
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Sur1 B, B. SHARMA: I am talking
about the fact of the devil taking the
hindmost. My elder brother sacrificed
his interests in educating me. Fortun-
ately or unfortunately his sons did not
get education. Now, my daughters will
take away everything and those poor

persons for whom my brother, my !

grandfather and father worked, will be
deprived of all. This is a law which [
can never in all my conscience, even
though I have no son, subscribe to.

Then, another difficulty that 1 feel i3
.this, How is it that you want to sary
that you are maintaining your culture
and system and everything intact,
while breaking it every time, it is
doing it with a vengeance, You are
following neither Mitakshara, A nor
Yagnavalkya, nor marumakkattayam,
nor any system of law. Do adopt any
law. I do not say that you go back
to the old conception. Do not deprive
the ladies of their property or share.
Have they ever been deprived of it?
Is it because these wonderful ladies
sitting over here were brought up
under the old law that they were nct
able to inherit? They could not have

gone to England without the gooc-
will......
Surxr 8. N. MAZUMDAR: How

wany ladies have been to England?

Surr B. B. SHARMA: As many &s
possibly can, because they are free 1o
go anywhere, those who can afford,
those whose fathers have been very
kind.

Surt S. N. MAZUMDAR: Why do
you assume that your daughter will
be such a cruel hearted person?

KIr. DEPUTY CHAIRMAN: Order,
order,

Sur; B. B. SHARMA: I am only
pointing out the anomaly in the law.
I am not arguing any particular case.
The anomaly is that we are being
charged of being cruel, monstrously
cruel and perhaps congenitally cruel
and perhaps ancestrally cruel,
throughout the ages we have been
tormenting these ladies, -dving injus-

92 RS.D.—4.
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tice to women throughout the ages
from the Vedic time. My friend, the
poet says, from the Vedic times on-
wards we began our cruelty. Had the
cruelty like the South African apar-
theid policy been there, perhaps none
of us would have been here, because
there will be no progony left! The
women would have been exterminat-
ed! And pernaps they would have
been exterminated because of our
monstrosity! Sir, it is because of our
kindness and goodness that they are
able to live here and be here and
also to give birth to men like myself,
yourself and all of us. ®*That is based
on very high affection. Yes, that is
the motherhood and not this aggres-
sive, individualistic women who have
no children at all, who have no love
to bestow on anybody......

st %o fao mrr ¢ (fagrR) =
I8 99 99 997 Fg W& o {5 qaT
Hem | g |

SHr1I B. B, SHARMA: | am sorry
that it is “kali”, because I want to hit
back as strongly as I possibly can.

Then, another valiant fighter of
ladies’ cause goes out and says that
we men have been all along the ages
so monstrously cruel and so devilish
in our nature, playing the part of
Satan to seduce them, to corrupt
them, to molest them, to torment them
and all that and for their own satis-
faction, without anv satisfaction on the
part of the other side—whatsoever.
And my only question to that lady
would be, how is it that we do not
apply lipstick, we do not wear any
ornaments on our body? We are so
care-worn as to have wrinkles on our
faces all the while carrying their bur-
den. Shri Prithviraj Kapoor has said
that we are throwing away our bur-
den. Have we ever become indepen-
dent? They can never leave you alone
even if you run away from them, just
like Shukhdev, Viswamitra and others.
They will pursue you to the world’s

SHr1 S. N. MAZUMDAR: But does
it not apply to the other side also?
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Sur: B, B. SHARMA: No, Sir. We
always try to run away, but they try
to seduce us.

Sur; H. V. PATASKAR: This has

nothing to do with the Bill,

S9ur; B. B, SHARMA: It was just a
side issue, to give vent to the feeling
that was engendered by the vehement
attack on manhood. But she forgets
that man is very chivalrous; she for-
gets that man has always been extend-
ing the protecttng hand to these ladies.
She forgets that man has always
treated them with a reverence which
is only given to motherhood, a divine
mother. They have always been called
“Devis” not in the ornamental sense
of a woman. It was only what was
actually felt. I think, being the
mothers, every sort of protection,
* every sort of honour, every sort of
comfort, every sort of respect should
be given to them. That was the atti-
tude throughout the ages from the
Hindu point of view. Never have we
treated woman merely as an object of
pleasure. They have always been res-
pected. Every one of us is still living
under the old law and all of us have
mothers, wives, daughters and sisters
and we know how much we respect

them, how much we love them, and !

how much we worry for them. Recent=
ly. T celebrated the marriage of my
daughter. I know for how many years
I have been worrying, economisin
expenses in order to meet the ex-
penses in connection with her mar-
riage. She is married, with vyour
blessings, in a good family. Yes, but
I was able to do that only affer a long
suffering for myself. And in that
suffering my brothers, nephews and
all shared. And the result is to dep-
rive them all of any property under
this Adt, for the kindness that they
have bestowed on us. They do not
want that this should be so, because
they were never conscious that we
were doing this kindness to them.
They were feeling all the while that
because their uncle had no son, they
should do the best for the daughter.
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Now, that feeling will no longer be
there in future. I hope all of you
gentlemen who have been living in
this condition will agree with me
when I say that the feeling of love
will be lacking henceforward.

2 P.M.

Suri S. N. MAZUMDAR: All fami-~
lies are not so happy as yours,

Surr B. B, SHARMA: Most of th=2
families may need this. ButIsay that
if you take the census of Hindu fami-
lies throughout the country, 99 per
cent. have followed that custom and
particularly the agricultural families,
in order to keep themselves a little
prosperous, always remain joint, Cer-
tainly your new fangled ideas are
working them up.

MR, DEPUTY CHAIRMAN: It is
time, Mr. Sharma.

SHr1 B, B. SHARMA: One word
more, Sir. I would request Mr. Patas-
kar to put himself in the category of
a wealthy gentleman catching the eye
of some—I do not want to mention
i ill-famed woman in his town. For-
tunatelv she has a son. After his death
—God forbid—somebody sets her to
say that she was in the keeping of Mr,
Pataskar for a long time and that her
son was born to him, She comes and
sues him in a court of law and she
swears all these.

SHRI H. V. PATASKAR: All this is
imaginary.

Surr B, B. SHARMA: How is it
imaginary if she can make an applica-
tion to any magistrate for the main-
tenance of that child on the ground
that the child was born to so rich a
man?

AN Hov MEMBER:
any such cases now?

But are there

Sur; B. B. SHARMA: Yes. I know
that a very eminent lawyer of Allaoh-
abad is being harassed that way
today. Mr, Pataskar is a lawyver. He
must have also known that. Even in
the case of daughters, a woman can
say tha.t she was not born to this man
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and that she was born to somebndy
else. Does not a daughter come for-
ward and claim that she is the daughter
of such and such a person? These
things we have all fought in courts
and we Know it. Therefore, Mr.
Pataskar as a lawyer should krow
that things like this will happen

SHrRr S. N. MAZUMDAR:
should discourage such cases.

Lawyers

Sur1 B. B. SHARMA: How can any
one discourage when things go tc a
lawy court and a statement claiming
a share in the property is made and
what evidence will Mr. Pataskar
adduce? Better than that, if vou
have a statement from the mother,
no court will -disbelieve the sworn
evidence of the mother against the
circumstantial evidence of so many
other persons.

(Interruptions.)

Mr. DEPUTY CHAIRMAN: Orcer,
order.

Sury B. B, SHARMA: I am point-
ing out this difficully, You may be
cock-sure that you will not have such
cases; but the possibility is there. Even
one such case will refute your argu-
ment for the inclusion of that clause;
it will not justify it. It is all very well
to say that daughters should be givan
a portion of their father’s property.
Right. Give them., But then, what
makes you put them in one class along
with the sons? In the Hindu Law, the
son, the grand-son, the great grand-
son angd then others come in, Here ycu
find the son and daughier. Admitted.
If you are going to give a share to the
daughter, very well. But what about
the mother? Where is the ‘mother’
kept? She will inherit from my father
along with me sometimes—if she is
unfortunate to survive my father.
Then again ‘son of a predeceased son’.
All right. Then ‘daughter of a pre-
deceased son.” What right has she got
in my property? She is not my
daughter.

Mr. DEPUTY CHAIRMAN: She is
your grand-daughter. E
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SuHrr B. B, SHARMA: I agree; |
concede Sir, that you may give that
right to her. But then I am just com-
ing to the ‘son of a predeceased
daughter.” Right. The daughter of a
predeceased daughter.”’ She is bron in
another family and she has gone to
another family. And then widow of
a predeceased son.’” Right. ‘Son of a
predeceased son of a predeceased son’
and then ‘daughter of a predeceased
son of a predeceased son’ and then
‘widow of a predeceased son of a pre-
deceased son.”’ How can you make
them simultaneous heirs to the pro-
perty of a deceased unless......

MRr. DEPUTY CHAIRMAN: If you
agree, the daughter should be equated
with the son,

Sus1 B, B. SHARMA : T would agree
so far. I would go so far as to the
daughter sharing the property with
the son but daughter’s sharing and
daughter’s daughter and daughters
daughter’s daughter......

AN Hon. MEMBER: This is only
when the daughter is dead.

Mr. DEPUTY CHAIRMAN: The
Select Committee has gone two step$
further, grand daughter and great-
grand daughter through the daughter
They are also equateg with grand-
children through sons.

Surr B. B. SHARMA: That is the
whole thing that I am saying. To
bring in others in this simultaneous
inheritance in the family along with
those persons who are interested in
the maintenanga of that family pro
perty is too ch which I do not
understand. .

Surr H. V. PATASKAR: These are
the admitted principles which you
yourself know—nearness in blood.

SHrI B. B. SHARMA: We know
the position of a son under the
Mohammadan Law. The sons are

given the right in the father’s pro-
perty. You say you can eqguate the
daughter also. But then either you
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[Shri B. B. Sharma.]
follow one principle or the other, if
sapinda is to be brought in.

Sart H. V. PATASKAR: This is
consistent with the principle advocat-
ed by the hon. Members regarding
nearness of blood.

Surr B. B. SHARMA: No doubt.
But what about the brothers? '

I can’t understand why the brother
and the father should be excluded.

_ Swrr H. V. PATASKAR: What is
the present position?

Surr B. B. SHARMA: My difficulty
is that you are shifting from one
ground to the other. You stick to
one particular principle or you say
that you are being blown with the
wind.

Surr H. V. PATASKAR: I am stick-
ing to the same principle except that
I have placed son with the daughter.

Surt B. B. SHARMA: Not only the
daughter but so many others. That
is the whole difficulty. .

Sart H. V. PATASKAR: And
cdaughter’s daughter.

SErt B. B. SHARMA: Why!
daughter’s daughter’s daughter? Why
should it not merit your kindness?

Mg, DEPUTY CHAIRMAN: Have
you finished, Mr. Sharma?
Surr B. B. SHA$MA: Just a

minute. Sir, even if T agree to what
has been said, why is the mother
placed in the first category and the
poor father relegated to the second
category. When everybody else has
been excluded the old man is to get
my property if he is so unfortunate
as to live after me. This is some-
thing which I cannot understand. If
you are equating son and daughter
then mother and father should also
be equated. Either bring down the
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mother, but I would rather prefer
father to go up rather than bring the
mother down.

Then, Sir, the place of brother's
son should be somewhat higher than
son’s daughter’s son.

Dr, W. S. BARLINGAY (Madhya
Pradesh): These are matters of de-
tail.

Surt B. B. SHARMA: My dear
brother, these are not matters of de-
tail; these are the crux of the whole
situation. I appeal to the good sense
of the House not to make yourself .
ridiculous before the people’s eyes
by passing this enactment in such a
haphazard way. Son’s daughter’s
son and son’s daughter’s daughter
have a preference over brother. Not
only that but the daughter’s son’s
son and daughter’s son’s daughter and

' daughter’s daughter’s son and daugh-

ter’s daughter get a preference over
son. That is something ununderstand-
able.

Mgr. DEPUTY CHAIRMAN: They
will come after the brother.
Surr B. B. SHARMA: I want to

draw the attention of the House to
these things. I have nothing more to
say except that this Bill is one of
those legislations which will upset
the whole economy of the country
and upset the minds of the people
very much. Sir, you may not agree
with me and most of the Members of
this House may not agree with me
but I ask you to select any consti~
tuency. Let the people be fully ex-
plained and enlightened what this
Bill provides and I would challenge
my friend, Mr. Pataskar to seek elec-
tion from that constituency on the
issue of this Bill.

Surt KAILASH BIHARI LALL:
Mr. Deputy Chairman, before I begiw
my speech in Hindi I may request
you to ring the quorum bell, because
I am unfortunate in not having
the required quorum
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Mg, DEPUTY CHAIRMAN: You
have got the quorum. .

Smrt BHUPESH GUPTA: Good
things will bring in more people.

Surt JASPAT ROY KAPOOR: As
the hon. Member speaks many others
will pour in. ‘

Ax Hon. MEMBER: It is going to
be a juicy speech.

suri K. S. HEGDE: At the moment
there are very few Hindi knowing
people 1n the House. Why not speak
in English?

Mr. DEPUTY CHAIRMAN:
# Fifed

sﬁaé‘o?aom:wwﬁasﬁ,m g
weet 2 @8 &g I 9 & 1% AR W
@ 2 o e @ & & gw Tae @ @l
Frar & | 9 dwT Ad @ g, Tt
At &, Tow @t aglew o A
et ¥ gaat @ fEar g At gEias
& gt g

ferd

Surr B. B. SHARMA: Defeatist
mentality.

& 2o fqo @@ : Shwlew denmel
e a1 TEd TR WA, aUAEA a@
@ i, e o @ A At A
derer & ot @ s dan Pt T €

vt gte § % T & .
TR /i g, | g s

R o FEiA g aEd & at 3w €
FaH T T arf SaEgE art & 1w
aww A gw FEME TR | T 19
qaadR @ @ o diet ged & ot wW
= oy 9 929 I TR & | AT A,
are P, OF HEA AN Y AR SR
aw &5 @ ) TR W aEgia A g
|
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A, IR g A AHg & 9, e
T FAA AT A | ATG A S AR
ar g8 Tew & a9 @ WEg SAd@T
Tt A ¢ @ Pe oy w0

sfrelt TpTEdt wEEwE (T R
g wute” Fe wd & 2

sft 2o Yo @ : @ule ot HET A &
FitE auis Fed &t ted @t Teww
gt &1 ®° tog Tagn we ® o £ gt
et o 7t 79 re At @ daw o
St gar @t Tw agt @ @it St Jaw
g8 & 1 78T 3 @¥g 1 A wwEd #
s o7 &1 gl weet & f woed W
gig ¥ &1

o sftweht dher wewrey: Tagn & agw
T gom & 1 .
%ﬁ#o?ﬂ'om;mgﬁ?ﬁ—,ﬁ@
TEHT e &, deteiangar & wEee
ardt & aite gEd geet & e ot &
s R Tl gm mamea & =
agt FEt # AET & | ot '@ &m
ts 97 e doe, e W
dfew Maer, o o, ot 9w W@ @ T
de i & gl ot I @ | FeEt ) ue
Tt &7 o &1 g w e ot P
@ ard & & ft dar @ & T Pt oF
g & on 7 & 1 7w oA gud 0w
wig' & Fer 6 o PaEr @1 oA AT w1
@ & | T dur & g 1% o Ty
et AT @g ® 9A%! 9g g, Tewed
# gwe ted o A dwm w2
Tord o s iTorda |

st To o T (FWUTW) :  TAA
wwm,% ?gTq: T
e mage e AR C T ?



Hindu Succession

381

Mr. DEPUTY CHAIRMAN: He is
speaking as a representative from
Bihar.

st g0 To @rer : I WA AR AEA
¢ft g wo wadm), T Wivaw gF | @
Aet Jegislative ¥ #3 FH @@ @
gy gw @ aEt TR MR T,
Asredr gortur 7w ot @ &1 e e
¢ b g mp T O e 9w w4
g et ar Fig aeiat g | fwe o
A gt 9r aTd FR 1 AEA & | T B
& @ g+ @ =g amEg g W A ata
gt ot P et oo 1 g ot St @l
s T 45 gd & o e F e
aed & @ o ww | demE aEEy
ST T @A | g9 Paw A 0% AT
&\ at wg e T dEAE T g
& ford e wiw At &t @i @1 S
WA BRI 1 o oy THATRd @ Fed oA
a2 & Toe ft e @t sigd A
&, s @t sted A& & A FEe
wtaed faew @t @ W @ § Twof
ANTE @ gy U &g g6 WY & 1 3R
ST YTT ol ¥ @ geAtedd St @
wmaeh i wnters g o & ot e S =,
T g | DA @ AT @ 9uS! §F Agl
¢ Faits amr gw grr dt aiv g A
# | gated & 98 @ w2 T a8 S
qeBT N ATEE  TES [ AW D
e @ 98 F % Haga & @
ared & | e Prargw @ ster dn &

¥ ot AR R F @A ® agew W g
A &, at o P T wE, FOwAd,
T 7T | AT AT AR gArd | w7

“Heads I win and tails you lose”

et A For TEe & s
i, Paarge o o dtew @
st eare Wt F d1 9@ &

A WS getaEd@ gt A teaen dm
o1 wg W Ay e @ g g f6 oEld
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TE AT AT g @it & Ty &

| A I | At @t gEen TE w8

fodt uig’ A wwr s ot g A =T
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F IAH 937 TA@T FI OH q@S  deT
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Yoo o Tew wed | 7w AR Wi A R
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g % 92 37 ammEver & vy s &
L 9T Td ¥ 1 T8 T @ gew & dbe
I & et g T

st dto o Il : 78 A PEr 3 A
ol

%ﬁ#oﬁom:ﬁﬁ?ﬂgﬂ%ﬂﬁ é"
AT R TE B &1 A TW ave g AEw
# @i oo S &, 3% Weg @ g9 9N
© ot & alegw TR @ TS A W L
BT I & | g wwE ° AF omn &
Y& w7 a1 o= P o ver & ok @
Ty ghar dEe ot ag e ol
d fad ¢ Pw ot i @ TR o &
i ]

st TerEd qEeaE (SR OTEED
T at e BToTIdEe AR @ &

s}t @0 Pao mre : o' dhwd | amw A
4 g 7 w@ &, e oft widt aw
gy dtted | AR wd A Fe e & T
A g faw &1 wnft @ & it ale
s T @ I | AR e @R Mt wr &
P& “ax wal' & &l @ @ adame
EOY 3 WHA &H & A wigd e gw
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g 0 @1 YA o T ofeat o v §
It qee @ o W wgl' & g # @y
a Wt g amus @y A ale gy

. ot R ot W FEUEe) ;a9 EW

at dar At &9
&ﬁ*oﬁom:ﬁﬁﬁw g
TUS ge @ @ wEen @ ag ) A
defragmaiemdE A &
T TG AT AT AR o T & )
W g 7 wEw Mw g Pewwd ol
@ g A &) gaeved A e &
Aler aei ol oo G @ E 5 =3
dafvde ® 9 ST TR E 1 AW
da¢ wt @ daE Fea # v@ g ol
7 & wE T A A o wms F agt
arar T zu Wt 71T a7 o e E
T IF a0 w41 TR & 1% qg 9
airr fed ot ER e g o A
gus @ 4 # Waq © AW oivar @
TEE @ AW FE | TR {T A FHEA
T gt &) gee ol #F AR Ew B
gole 9w FHE b T8 HIg AFT F1 O TE
¥ @y gz e @ agw w1 oA ol
TRa R AR & g & gEd A
EEoi

W T AT Al FEAr oAt | ;A T
Qe 3 FET T TG AT & T & Al
qEA Al & | a8 o o H §
Al wwE @ FEIE 1 & AwA A8
aft gagEntad Ft A= et & Tt
Preme & Paww g F1 o AT & QwE?
Teag e A T 2 o9 o ag&t
F @l a0 & | gF, 0F ATF 7 A
R FEW, T TR ¢ Ay IR g &
aCF} & AW gV W F? FEA & 1%
FUCAIR wgh & OHUEREST wOgY, «
7g% Tad ag® 1 F9d A0S JE |
FEH FT AT GIWE HA & Al FEA
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[sft 2o Do amerl
firgteomdd oS gomd @, g9

st T Tog wlem @@ e : Age
o d R ET &

sft 8 Yqo wver : WS 1 awg © W&
¥ guw & o T ¥ Sud awE ®
dar & 1 99 gu @ Tt &t 9w e
# ot guwr o & g &\ 0 T
Eﬁ@@%i’&ﬁmﬁmm @d
#F ) o q dewT @ Towis vt & T
Wb FITEE I B @Y Y, AW TR
# ear ¢ T» g g www & witw
g @t whn &t Pawe,w AtwE e A
tear & | o WA TR § P
At & f @t diw &, 98 Tt awwd
#Fleerd @ agme g aiz e g
THER o wwEd a1 g ateT AT El
" oMET T WA &4 @ Tau aWue sewr
et oaw el A &R ames W
daen o, wea St Wt daerw o, dfter o oft
dqww ot | 98 amer TeELT g wa

Mr. DEPUTY CHAIRMAN: You
said you had finished.

Smrr KAILASH BIHARI LALL:
When did I say that?

Mr. DEPUTY CHAIRMAN: After
Mr. Sharma’s speech, you said you
did not have much to say. So please
finish.

st &0 Tgo mrw : Py W gEvww
dor ¥ Sod gew e @O gt W &)

[TeE ViceE-CHAIRMAN (SHRIMATI

CHANDRAVATI LAKHANPAL) in the
Chair.]

A 7z 3 var o 0% a8 @t Tevm g
e gy ket & F=itE e T @ &7 W
Pt 7 wed T g @ Tew
THER FT A9 | AT TET T F1 AT Fe
@ ¥ e w2 ol e Tw v w

|
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¢ 2 & gheard tauw At wEwm g
# at omd FEw €t o dar wEW
T foad w5t &t oF & g 0 i
aive O @ Ag T, AW HWQ @ T |
grey 7 opft o dar gaw & st Taem
g @ arg g avd war @ | A gH
TER P gd @ tmeww ¢ e
v P g gateT o wgme & v
139 W R T WA q@H g
I E, A g & @y oA
g e § | gatey o FE & g Pea
g 9T wEw et AW & ) 9B @ WA
TR F AW G | ATHA A T T A
T g ¥, 99 www A ofean @ R
AT & | gW oF a9t dSr F @ TS
wEAw gide d, omd @ gad @t
ai'rd & ot 37 vW W & UG FX 9EH
AU A W A &, 98 AUAT g
et & ot gE W # g amat F ) g
W E g agH we ¢, gian e
got qeg @ g At gEe A S
&, a7t @ qivan o Prwr st & 1 g9 TR
@ Tivar a4, & Thet o, v GrHar a7
% GUIT FT €T a9 0L | AT FYD & F
TAY M A FH U GF, TR U, TR
EET IEH TReT 1 A ¢ At gaet
dtws gt & W Twew € W gwsr
dtew &, v & vo & s = gEw
¥ e & 0 g @ Ten TEEwt Aied
T & vt &) o da wwt A A F
P @' owet wowt w1 el # o &
Tafg F¢ Tgan 1| ot e & Al @t
Ft orest wr 7, At gew A oA |
dteT a8 AE Fe o P uR, T
TG I S AT D FW dwST gt
f P mivw g & woe @, gt oo W
F A & SudT @ oW & o gt
o ¥eT &, 9wE i gy Ay g & Tw ma
SO a9 guw of @ T, ofvaw o &
T =, aw, AR R R AR R
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72, w5 @hr o dvw A 48 gg o, alfeat
&T et AT AT o7 | T8 T8 9T AT
T TFT G0 T A AT LI T AT
e g et & S g of ot e g3,
FaR T B IR F 3 g Fe @ o
dtF gatra @ ff T% @t 9 T .
72 4 oo ofaR =« @ &, a9 99 @
¥ TF SN B FW, T GgT F FW
o aival &T oA B dT Al 98
TET IS S o, gHR At F AT
O W T &, qherat & R it &
T FT B TEr ol W B I AR AT
TAEER & W & | g aWEd & T
o|T o getan g e § Faiie o
bt &t et 7t & Toed enw weETn
A G | ATH FI®! GAAT ATEQ TaEd
FAle @F @ dad 7 ART @ @ | ggl
gar & | o one =@ & e @t ww
] T gt oy wiw @t & Taarg W,
IR af ¥ AUET GO A AT T
wton P w7 @ wwn wWETER, WAl
ArEvEe & ST @ IEET & a8 anT T
mmm’r‘aﬁw.oooroﬁw
g qrerd @t @ Tt 9t o Pw g
ft e &) =l wE g @wd P e
gt ot 4" gra g T W avEAr #1
FoT @ derzd, wod ol o @t
T aae gt atgd | 39 S ga
wvd 3 Yerw ¥ Pw 9t agar Yaws widt
IR oA Prdt asm @ A gd 7 0
Fmea A g

“They always worry before they
get their husbands; but men’s worry

begins after they are married.”
Whose fault is that?

g Peawr way & 1 a9 7O P o
FHEA F1 &g H, IOFT FETHA  F
@y 7 o= A9 diw @7 faAtr w5, e
qATT TETHAT FY GHW BT I G T
AT | ETAr i g TR AW Tt
AW gt & IO AT THIGAF  F
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div @ die' s R & ol T ¥ P
9T, g g@ A | gw ol g@ @ Aw
# & &, T 7T WA & ) A e
a T, w% off angeh gt v et
T/ T & I g f wR e Team
® FEAT AW TG ) FAA FT A
wt {ten, suwt weewE, S dtew
=t T P o aee & a3 e A o
sfummgm 1w am = ga
wrw g T onw atad ¥ e w1, ae
T A AR T g o 1 At N
@ % Ty I & et owd @i
aival =t g@ & g g, @ aeteat
Ft g@ g | T & 97 §¥ AMET, I
Tz T Wt 7 Fifwe 6 g A @ g
@ g@ gt S, et &7 w8, g g
T @ 1 A IWE A 51 oe e
iqr #VU, Fheede #ifvg P qm 24
g, T F8 g | ey St @Y St
o # 99 AW ® 9@ W g | o
FEH, ¢ daag e o & o atdet A

TTEULTT (AR agraeit JE) ¢
FATER W oft, T AT FWA qHA
F0 | :

Bt W Tao @w: WEE e,
T § o o T ¥ ) oF a9 F R e
A g wEw € 1 79 Taw m A A A
% P @ o &, I 7t O Wew aw
¥ Pous! ter s gn Wt AN v W@
ateae ag & T 7o Pawr & o o Pt R
martwaest “Charte.for Females”
@R ® we) & @ R A oy
fsmdgfadidr sww &M

It is neither fish, nor flesh nor
red herring. =% g Commu-
nalism Consolidation Bill.

F& d SEART AT ghM, FAITE T
ot oft d od Peel’ Al @ At
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g fowd awr fey w= wEm g
a7 A o gt Aw | g & ) et
g weew g & b o e T
Fd S v A ¢, 99 MF A s
Fs § FHN ATHA § FA1F 9@ TAAC
HT & | 9 @9 & A Ay F4|t g a8
cded ¥ #f wws # AR o
‘s Tgvg a emaet @ @ Tawn, TeAft
WIS AT FEA A, d g G
¥ oot Ty W omd wEw Al
fefew o= ww Pear @t T dwme =
Preg &1 A o wEm AN FE
rgaa‘?‘ atuifeet & Poad” Segi= Pered
%hﬁmﬁﬁﬁmmﬁm
ﬂﬂ‘fé‘ﬂ%ﬁ‘maﬁa‘ww‘ #

44

g s o st smam
FTLA TG & 98 99 AUAT & | AW FAAX
Fopre et 3 s v gd &)
e o et feres 72 o
# ot TEd ol FAT o a9 & ) TW
e FAT AT I F TS AR W AL
AR Y 9T ze © R FY, 98 gl
#1 arg & | P 39 T T 9N Fp qew
a1 @ gE AT W AT AT FTE e
# | orww g9 ahT ShetAT Aertad
g ¥ g gE s A e @ E)
MR FAW I FT AW & I, N &
gt W Ate g o At e Wi
ate teai @it @ whw A gt 1 g
AL @ TR F Td gt @ W
Ygacy Ak = g wEA © 0 99 A
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T+ AiEd W) 4 gUW g @ wg &t
g T aw & |

st swemean ohwdt et
WEA) @ AT FET qHE @ 100 &, AT
T HHVd |

st o Tao & : 39 T W = W
fatre «t &\ o5 & weat @7 o= v
T g@ &, 4 q wras onft amar e
ft 72t Perr & '

sfimt swwnerm ofedt aeE
TEANE) : AU FTRT e W & fwen &
it gl at & dE At g )

Sur1 KAILASH BIHARI LALL:
Who says that I have taken sufficient
time? I have taken much less time
than other Membcrs and there is no
time-limit for discussion of a Bill in
this House. If there is any limitation
put by the Chair, it is by common
consent and we have not agreed so
far to any and it has not been an-
nounced that there is any such time-
limit. I am going to finish, Madam.

at #° 75 %3 w1 o % ag FEAw e
¢ | 39 W 3¥ TEeRte & At At b
TH WER & FHAA T @ F T
#} omew sE ofe 7 A omgw A P
# g Faits &° dur Evar auar e
FeT & | 39 T o &t arted T one
o weome Paer 7 @ 1 dtew oo
P ot @ aile gt o= T T WA
AN lgsd i@ gaar @
ot &¢ ot gw & Tord goaman g @
T FE giew g, T elywae g,
g g 7 IUF TaA g W;Q, WA 3t
W T A |y @ giww e @ &
T g & | A jeRs W AW gw ordat
A & a wrot qEEg IEEe oS Taor ard
TwsT amwrT Wi s
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“Application of Shari‘at laws to
all Muslims irrespective of any

customary law,”

o @ tramg e @ @ T gl
o ot 95w @ gEew 1| & e o' @
mad gt o | 9w guy a9 duead @

. !

el 4T |

“How does it concern usi It is a
question of Muslims.” t

TH W AYATaSH B @A gWE FIF
Parar | 4 P oo v ¥ waits aw
Ht 4 g @t @ s g § /tew Tt
ft oy wis @R &1 99 a9 T8 @ w0 |
gE% A 9¥ @ Nr @ o o
fa ol gEsr ATawE FeaEr | A ard
g w1t argw fo o W ek gust
TAEE FCOA | g9 TWE T FH F
759 gd, T @ U W AT Wt =@ o
R 1 onf e e &' awmn, b P
@ FAE, gieww ot T, e anet
&t g 9 oS # gne # e
T AT Qe AT T | oF 8 JE
T GT & AT 9 o &t WA A
f® aw = g0 o@ @ T ww @ F
T gd gF FTAT g a@mted Ot @1
fad gt | gt o ot 7t ot =nfed T
aHt el ® T FEeSE a9 |
mgieew, qeet ot Pelyagew @t off Pt
e T Gg8 TG g wngd T gHd o
Poet w6 &1 FECT AEr oo & s
AT FAT T2 oA @y P Terd s
AT @i | }

Sart GULSHER AHMAD (Vindhya
Pradesh): There is already a national
Iaw.

st @ Pwo @ : IR T TH AVE FT
T 72T T & 9 Sewr I g8 g
Px e e T A9 oA & whes
3 ged & wew aw & 1 0%

8
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| @ 75 e gt @ €, 5@ Tog o
A gamw Fear &

Surimatt PARVATHI KRISHNAN:
Madam Vice-Chairman, we welcome
thig Bill in so far a5 we have Yefore
us now the second stage towards &
uniform Civil Code. In this Bill an
attempt is made to overcome the glar-
ing disparity that exists in the coun-
try today in the rights of men and
women to property. True, there are
many anomalies and those of us who
have submitted Minutes of Dissent
have drawn attention fc t-ose anoma-
lies and I trust that the House will be
able to straighten that out ang make-
equal property rights of men and
women a reality by making welcome
changes and by removing those ano-
malies. During the debate of the last
two days, I felt almost as though I
was back in my childhood attending
one of those entertainment fairs and
going on the merry-go-round. There
hag been such a word of opinions ex-
pressed. In order to hide or cloak the
hide-bound prejudices, in order to
cloak the most reactionary stands
possible, we have been taken into all
sorts of realms of fantasies, and told
one hypothetical case after another.
In fact when I was listening to the
various fantasies put before the
House, I was reminded of a story of
one of the Prime Ministers of Eng-
land—Benjamin Disraeli. When a
new Member who had attended Par-
liament asked his advice as to whe-
ther he should make his maiden
speech on a particular subject, Dis-
raeli turned round to him and said
“My young friend, it is always better
to leave people wondering why you
did not speak than to set them won-
dering why you did speak”. This is
the position in which I might say, 1
found myself sometimes. Because
under the guise of various hypotheti-
cal cases and under the guise of mak-
ing out that such and such complica-
tions would arise, we found those
who hold these reactionary views
putting before the House women in
various guises. There was the poor
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[Shrimati Parvathi Krishnan.]}
daughter who is left penniless, the
unmarried daughter who is not looked
after, this that and the other. And
of course, some share must be given
to her and we might think about that.
Then there was the poor widow. If
you give her too much property, if
she is made a rich widow, then there
awill be so many wolves and vultures
in the shape of men—and this was
said by gentlemen Members of this
‘House—there will be such wolves
and vultures who will be waiting in
order to pounce upon her. Then
there was the poor, misguided daugh-
ter-in-iaw who would come into the
joint family house, with the mother-
jin-law, the husband, the father-in-
law and so on and so forth, and be-
.come a burden to her father’s family.
In this way, the giving of property
rights to woeman, it is thought, would
mean either misguiding her or turn-
‘ing her into a virago or a termagant
and so on. These are the variety of
hypothetical cases put before the
House. I do not, however, want to
go into all these cases one by one,
and show how every hypothetical
case has a parallel also, because com-
monsense would show that. All I
want to do is to warn hon. Members
40 maintain some sense of balance
and not to be carried away by these
‘hypothetical cases, and to see what

really lies behind such argu-
ments. What is it that really
lies TDbehind them? The entire

aim is just to safeguard the present
position as it is today, just the un-
willingness to give to woman in this
country the right to property and to
enable her to have an independent,
economic existence in the social
frame-work of our country, the un-
willingness of man to give her in
toto, the rights that are guaranteed
by the Constitution, to confer equality
of status between man and woman.
This is where all these various hypo-
thetical examples would land us
if we took them very seriously.

I do not want to take up much
time, Madam, Vice-Chairman, be-
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cause there, have been such repeated
appeals from the Chair that we should
try and confine ourselves to essen-
tials and not take too much time, so
that we may ensure the speedy pas-
sage of this measure, and also in
order to give everybody some oppor-
tunity to express his viewpoint. I do
not want to go into details now, be-
cause the amendments are there be-
fore the House and we will have an
opportunity of expressing ourselves
on the details.

There are, however, certain dis-
crepancies in some clauses, particu-
Iarly in clause 6, a clause to which
many hon. Members have already
referred. In the dissenting minute
also, we have stated that clause 6, as
it stands today, does penalise the un-
divided son. And certainly we do
not stand for that, for we do not hold
that woman should get any greater
right than man. In fact, whenever
measures of this type have come up
before the House, I have expressed
myself most vehemently that at no
time do I consider them as if women
are lined up on one side and the men
are lined up on the other side. I
consider them only as measures of

social reform. All those who have
the vision and who have the inte-
grity to see the marks of changing
times, stand together, regardless

of whether they be men or whether
they be women. There are those who
line up behind reactionary argu-
ments and highbrow prejudices, talk-
ing in terms of the sanctity of the
Hindu religion, of the sanctity of the
Hindu society, of the sanctity of the
ancient Hindu laws and customs, but
they come down to a ridiculous posi-
tion and it is nothing more nor less
than just sanctimonious humbuggery.
And today, if we want to take notice
of the changing times, if we want to
keep abreast of society as it is chang-
ing and evolving in our country in
the conditions of today, we can do so
only if we raise ourselves to the level
of being worthy representatives of
the electorate outside, if we give to
women equality in status by offering
them the equality of the right to pro-
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perty. Therefore, in amending those
clauses which contain certain ano-
malies, I feel that the main idea that
should be there before us, the prin-
ciples underlying whatever suggas-
tions we make should be one of
guaranteeing economic and social
equality between man and woman.
Let us throw behind us all the varicus
schisms and the various superstitions
that may be dominating our minds
from time to time. And bearing
these common principles in mind let
us find common ground on which we
can cooperate and in a most amicahle
manner, overcome all the anomales
and discrepancies and thus ensure a
really progressive measure which
will be of benefit, not only to women
in this country, but to society as a
whole, and thus guarantee natioral
progress as well as every other pro-
gress. \

et Fom wma@ G wER
TSI WEEAT, §H Tadusw @ 07 o
Yarg & a5 o woEEw oo & a1 awed
&1 e A" Taug o St & o gEw Tod
f qgw AvEm gAte § el am o & R
at & a gus fod Wt wel gohe
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arer g £d W ST 8 ) S AT ae
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T 9T ot w8 meftea @ Pammw weR
g o 2 @ms A at Ts HiT @ g
Hiv & fvd ot o & 7 o Ew
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Surr H. N. KUNZRU (Uttar Pra-
desh): Madam, this Bill is not before
us a day too soon. The subject
with which it deals has been before
us for nearly 14 years and we at last
see a fair prospect now of placing
~the legislation on the Statute Book
that would enable the daughters to
claim equality with the sons. I lay
stress on this factor because the real
object of those who have asked that
the daughter should have a share in
her father’s property has been +to
raise her status so that she might be
an honoured member of the house-
hold to which she belonged. A Bill
was introduced on this subject in the
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provisional Parliament which unfor-
tunately met with so much opposition
that it had to be withdrawn or rather
that it could not be proceeded with.
The rituation has changed so much in
the course of the last four or five
years that people who disapproved of
the idea of giving the daughter even
half the share of the son are now pre-
pared to give the daughter the same
right as the son used to enjoy. I
personally approve cordially of this
principle. I think that there oughs
to be no difference between the rights
and status of the children of the
same person.

Having said this, Madam, and thus
approved of the fundamental princi-
ple underlying the Bill, I am free to
confess that its provisions are such
as to lead to sharp controversies.
The dquestions that I am going to
refer to have been dealt with by a
number of previous speakers but a
stress has generally been laid so far
in the dicussion of clause 6, Explana-
tion (b), as if it referred to the
daughter only. As a matter of fact it
refers to the female relatives of the
deceased who are referred to in Class
I of the Schedule. If we look at it
in this light, that is, if we realise
that clause 6 relates not merely to
the sons and the daughters but to the
sons and the female heirs of the
deceased mentioned in Class I of the
Schedule, then the position for the
undivided sons becomes even more
serious than that depicted by those
speakers who have discussed this
clause as if it related only to the sons
and the daughters of a deceased per-
son.

A short example will make my
meaning clear. Suppose a man has
three sons and two daughters and
his property is worth Rs. 20,000. One
of his sons has his share separated.
He will take away Rs. 5,000—three
sons and the man himself have
shares. The daughters have no share
during the life time of the man, and
in a coparcenary there will be only
four shares, the share of the father
and of the three sons. So if ohe of
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the sons enforces his right to get his
share separated he can take away
Rs. 5,000/- worth out of the proverty
that is worth Rs. 20,000. There will
thus remain with him property worth
only Rs. 15,000. Suppose now two
more children are born to him, a son
and a daughter. He will thus have
three undivided sons and three
daughters. When he dies he may
leave behind his widow and his
mother who will be heirs according
to Class I of the Schedule. If this
clause is to be followed, then the pro-
perty is to be divided as if it was
intact and there were nine heirs,
four sons, three daughters, the widow
and the mother and the share of each
one will be about Rs, 2,200, Now, as
there are three daughfers and two
other female heirs, the widow and
the mother, these five between them-
selves will be entitled to Rs. 11,000.

Sarr J. S. BISHT: Sir, I would
invite your attention to clause 6. It
says:

“When a male Hindu dies after
the commencement of this Act,
having at the time of his death an
interest in a Mitakshara coparcen-
ary property, his interest in the
property shall devolve by survivor-
ship upon the surviving members
of the coparcenary and not in
accordance with this Act:

Provided that, if the deceased
had left him surviving a female
relative who is an heir specified in
class I of the Schedule, such female
relative shall be entitled to succeed
to the interest of the deceased to
the same extent as she would have
done had the interest of the deceas-
ed in the coparcenary property
been allotted to him on a partition
made immediately before his death.”

Sarr H. C. DASAPPA: But please
read further. Please see the Expla-
nation.

3rrr H. N. KUNZRU: I think I am
perfectly right. As I said, Madam, if
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the property is to be divided, I mean
if the share of the female heirs is to
be determined on the assamption that
the property was intact and that it
was to be divided among nine heirs,
then the share of each heir will
amount to about Rs. 2,200. Thus, the
share of the five female heirs will
amount to Rs. 11,000. As one of the sons
has separated taking away Rs. 5,000,
there will remain only Rs. 4,000
to be divided among the sons of ihe
deceased. Now, one would have
thought that the son who had separa-
ted from his father would have no
right to a share in the property left
behind by him. But I gather from
the discussion that took place yester-
day that although under the present
Hindu law a divided son has no right
to any share in the property left by
his father, if he dies after partition,
under the Bill as it is, the divided
son too can claim a share in his
father's property, along with the three
undivided sons. Thus, while the divi-
ded son will get Rs. 6,000, the undivi-
ded sons will get only Rs. 1,000 each
and the female heirs will get
Rs. 2,200 each. Now, surely a provision
that works in this manner deserves to
be radically changed. Our object is
to place the sons and the daughters
on a footing of equality. If we fol-
low that principle, we can easily give
effect to it in a much simpler way.
There are only three ways, it seems
to me, in which we can deal with this
problem. We can abolish the Mitak-
shara system and replace it by the
Dayabhaga system, as was recom-
mended by the Hindu Law Commit-
tee. Or, if we do not like this sys-
tem—and it is clear from the Bill
that the Minister for Legal Affairs is
not prepared to do away with the
Mitakshara system, then......

Sur1 K. S. HEGDE: It is quite open
to us to do it. I do not think he has
any objection.

Surt H. N, KUNZRU: Well, accor-
ding to the Bill and according to his
speech. he i< not prepared to do away
with the Mitakshara system at once.
According to the Joint Committee,



407 Hindu Succession

whese decision he has accepted, if
the Mitakshara system is to be replac-
ed by the Dayabhaga system, it should
be done not in the Bill that we are
dealing with now, but separately.

Then, if the Mitakshara system
cannot be done away with, we can
lay down in the Bill that no partition
is to take place during the life time
of the father. There are objections
to that too. And if this course, tco,
does not commend itself to the Minis-
ter for Legal Affairs and the House,
then the only other way in which the
anomalies to which I have referred
can be removed is this. Only such
property should be distributed among
the undivided heirs as remains after
the sons who choose to enforce their
right to partition have got their
shares separated......

Surr J. S. BISHT: Nothing will
remain then.

Surt H. N. KUNZRU: I am not so
pessimistic as to agree with my hon.
friend, Mr, Bisht, who says that if
this method is followed, the brothers
will be clever enough to see that their
sisters get nothing......

Dr. W. R. BARLINGAY: It will still
work injustice.

Surr H. N. KUNZRU: The father'’s
share will still remain, but I do not
really think that the majority of
brothers would like to cheat their
sisters of their rights under this Bill
in this matter. The simplest way at
the present time, if the Mitakshara
system is not to be done away with
and the right of the son of a member
who has a share in a coparcenary is
not to be disturbed, is that the undi-
vided heirs should distribute only
such of the property as remains in
the hands of the father.

[Mgr, DEPUTY CHAIRMAN in the Chair.]

Now, Sir, this Bill relates to the
property of a male Hindu dying
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intestate. This means that the father
can by making a will dispose of his
property in a manner different from
that laid down in the Bill. There
is no doubt that he can do so. He
can make any arrangements he likes
with regard to his own separate pro-
perty, that is, the property aquired
by him through his own exertions.
But he cannot dispose of by means of
a will any portion of the coparcenary
property. Now, the hon. Minister for
Legal Affairs, when referring to this
subject in his speech, said—I refer to
page 11 of his speech:

“Clause 32 provides this testa-
mentary right to a Hindu. But, as
it stands worded now, it will not
enable a Hindu coparcener to make
a will in respect of his interest in
the coparcenary. I think the House
will duly consider the question of
suitably amending clause 32 of the
Bill, from this point of view, if my
suggestion is approved.”

Sir, legal decisions have already
made appreciable changes in the
coparcenary system, have appreciably
modified the coparcenary system as
it prevailed sometime ago. The Hindu
Law Committee drew the attention
of the Government and Parliament
to this matter and recommended that
the Government should be prepared,
Parliament should be prepared to go
a little further in this direction and
abolish the coparcenary system,

Now comes the Minister for Legal
Affairs who wants to make another
inroad—and a big inroad—into this
gsystem. If you are going to make
such a change in the present system
as to allow a father to dispose of his
property by a will of his interest in
the comparcenary, as if none of his
heirs had any share in it—any enfor-
ceable right to it—then what is left
with coparcenary? If the Member in
charge of the Bill is prepared to make
g0 drastic a change, I cannot under-
stand his shying at the proposal that
the Mitakshara system should be done
away with and that only a system like
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that of the Dayabhaga should prevail

in respect of the whole of India 1n

future.

1 shall go back to clause 6. I have
already pointed out the objections to
which Clause 6 as 1t 1s worded 1S open
But here too, I should like, in fairness
to the Member in charge of the Bill,
to refer to what he said in his speech
in the last Session. He said:

“Clause (b) of the Explanation to
clause 6 has been subjected to criti~
cism 1 some of the Minutes of Dis-
sent, and I am sure, this matter wiil
be duly considered in this House

And later on, he added:

“Consistently  with the idea of
providing a share to the temale heir
equal to that of a male heir, even
m a Mitakshara joint family, there
should not be much difficulty 1n
finding a solution of thig matter or
for the removal of this seeming
anomaly. People need not be agitated
because there 1s something which
looks like an anomaly or which 1s
anomalous i1n one small part of the
provision in clause 6.”

I mean, these words make me feel
that my hon. friend, Shri1 Pataskar
realised the serious objections  that
could be urged agamst Clause 6 and
was prepared to have 1t  suitably
amended, I have no doubt that, when
he brings forward his amendment it
will received full consideration at the
hands of all hon. Members. If he can
remove the difficulty that even those
of us who want complete equality to
prevail between the sons and the
daughters of a man feel, we shall be
very grateful to him for his solution.

1 should like to refer to the defini-
tion of the word ‘related’ This too has
been considered by a number of spea-
kers already. 1 shall, therefore, not
dwell on 1t at length But I think it
15 still desirable to point out how
unsatisfactory the definition 1s. Under
the present Hindu Law, among the
t'1ee higher castes, an 1llegitimate son
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only has the right toc  maintenance
The illegitimate daughter has no right
at all The Hindu Law Committee
recommended that both the 1llegiti-
mate son and the illegitimate daughter
should have the right to maintenance.
And this suggestion wag adopted in
the Bill that was placed before the
Prowvisional Parliament Now, my hon
friend, Shr1 Pataskar has gone much
further and has given both the illegi-
timate son and the illegitimate daugh-
ter a share in the property of their
father on a footing of equality wnth
the legitimate heirs, While I am gall
in favour of removing this stigma of
legitimacy from the children, I can-
not see the justice of the arrange-
ment that Shr1  Pataskar wants to
make. I mean, i1f you want to obliter-
ate the old distinction between mor-
ality and immoralty or between
ocbservance of the law and its circum-
vention. then the best thing to do is
to do away with the institution of
marriage. There will be nothing, Sir
to legislate about and people will be
completely free to enter into relation-
ships when they like and to break
them off when they lIike, But if you
pass a law 1n order to enforce a
particular system because you think
that 1t is in the interests of society,
then it 15 obvisouly your duty not to
make any arrangements that would
weaken this system I think, therefore,
that this definition of ‘related’ is tn be
radically changed so that the illegiti-
mate son and illegitimate daughter
may have the right to maintenance
only.

Sur1 J. S BISTH: They can inherit
from their mother.

Surt H N. KUNZRU: We are
dealing only with the father’s proper-
ty Some previous speakers have
referred to other objections too—
objections that are fairly serious. But
I do not want to refer to them at all.
There is certainly a danger of a great
deal of litigation because of the
mothers of illegitimate children claim-
ing that they were the song of such
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and such a person. But as this matter
bas been fully dealt with, I do not
want to refer to it on this occasian.

There are just two more matters to
which I should like to refer. One of
them is the question of the right given
to a female heir to residence in the

common dwelling house (Clause 25)
It says:
“but the female heir shall be

entitled to a right of residence there-
in.”

Suppose the daughter 1s married. Now
she is given the right of residence in
the dwelling house. Yesterday this
question was discussed ag if advantage
would be taken of this provision only
by a widowed daughter, but the right
has been conferred not on the widow-
ed daughter but on the female heirs.
It is, therefore, quite possible that tne
daughter may live in the common
dwelling house with her husband and
children and some other relatives.

Surr H. V. PATASKAR: There may
be such a case but generally she will
be staying with her husband.

Surr H. N. KUNZRU: If she will
generally stay with her husband then
we can without any injustice to her
msert that she can exercise the right
nf living in the dwelling house only
in certain specified circumstances,

Surr H, V. PATASKAR: That can
he considered.

Serr H. N. XUNZRU: I am glad
to hear from my hon. friend that could
be considered.

Surr J. S. BISHT: Or she can be
compensated in cash.

Surr H. N. KUNZRU: My sugges-
tion is that there is only one house
which is capable of accommodating the
members of his family. Wo person
not belonging to that family should
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have any right to live in it or have
any rights in the sale proceeds of
that House when it is sold. Had the
Bill that was placed before the Pro-
visional Parliament been allowed to
be proceeded with by Parliament, 1
think that some such provision as tha-
referred to by me would have been
accepted by Government. I do not
think, Sir, that it would be any dero-
gation from the right of the daughter
10 equality with her brother if in res-
pect of a dwelling house she were not
given equal right with her brothers.
There are difficulties in this matter
which anybody who has ever been
connected with a joint family can
easily recognise Let us not in the
pursuit of a theoretical equality create
unnecessary troubles which will dis-
credit the legislation that, I hope, will
soon be passed Ly both Houses of
Parliament.

I should like to point out to my
hon. friend Shri Pataskar that among
the female heirs, according to Class 1
of the Schedule, one of the female
heirs will be the daughter of a pre-
deceased daughter. If the daughter
dies, I suppose under Clause 25 her
daughter can claim the right of resi-
dence in the common dwelling house.
I do not think that is at all desirable.
The grand daughter belongs to the
family of her father, It is not desir-
able that when she becomes a heir
on account of the death of her mother
during the life-time of her grand
father she should be able to enforce
this right to live in the common dwel-
ling house.

There are one or two other matters
that I should like to refer to but 1
would not make a lengthy statement.
One of the matters to which I wanted
io refer to has already been dealt
with by Dr. Kane. This relates tc
the manner in which the property of
a female Hindu dying intestate is to
be inherited. The system proposed
for it is different from that laid down
in the case of the property of a male
Hindu dying intestate. While the
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property of a female Hindu will mn
certain cases be distributed both bet-
ween the father and the mother the
father will have no share in the pro-
perty of a male Hindu dying intestate,
Is this reasonable? We all respect
the mother and it is noticeable that
whatever objections may have been
raised against the Bill before us no
one even has dreamt of objecting to
the mother’s share in the property.
Even if the share of the mother had
been greater, so great is the venera-
tion accorded to her in a Hindu
family that nobody would have dared
to raise a voice of protest against it.
We  are, therefore, glad that the
mother has been accorded a share.
But it is not right that the father
should be discriminated against. The
father ought to be in Class I and not
in Class II of the Schedule, and I
hope that the hon. Member in charge
of the Bill will consider-this sugges-
tion sympathetically. I am sure his
own feelings will make him treat the
father and the mother on the same
footing, and that he will persuade the
House not to discriminate between the
two parents according to their sexes.

Sir, before I sit down, I should like
to say once more that I heartily wel-
come the principle underlying this
Bill. I hope that in the course of a
few days the sons and daughters of
the same parents will be placed on
a footing of equality and that they
will be respected whether they live
in their father’s house or in  their
father-in-law’s house. We are mov-
ing towards a new society. This new
society can function only on the basis
of complete equality between its
members. The big step that we are
going to take by means of this legis-~
lation will raise the status of Indian
womenhood in general and will, I am
sure, hasten the advent of the day
when we shall be able to claim proudly
that our society is firmly based on the
principle of equality.
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ALLOTMENT OF TIME FOR LEGIS-
LATIVE AND OTHER BUSINESS
DURING THE CURRENT SESSION
OF THE RAJYA SABHA.

Mg, DEPUTY CHAIRMAN: Before
we proceed further, I have :Go
announce the decision of the Business
Advisory Committee,

I have to inform Members that the
Business Advisory Committee has
allotted time as follows for legisla-
tive and other business during the
current session of the Rajya Sabha:

12 hours (in
addition to the
time already
taken up to and
including the
23rd Novem-
ber 195s.)

5 hours.

1. The Hindu Succession
Bill, 1954 (Considera-
tion and passing=-all
stages).

2. The Working Journa-
lists (Conditions¥ of
Service) and Miscella-
neous Provisions Bill,

1955.
3. The Press and Registra-

tion of Books (Amend-
ment) Bill, 1955.

2 hours.

4. The Prevention of Cor- 3 hours,
ruption {Amendment)

Bill, 195s.
s. The River Boards Bill,
1955.
The Inter-State Water } 5 hours.
Disputes Bill, 1955.

The All-India Khadi
and Village Industries
Commission Bill, 1955

)

7 3 hours.

8, The University Grants 5 hours,

Commission Bill, 1954.
9. The Government Pre- 3 hours.
mises (Bviction) Amend-
ment Bill, 1954.

10. The Securities Con- 1 hour ana
tracts (Regulation) Bill, 30 minutes,.

1954.

11. The Young Persons 1 hour.
Harmful Publications)
ill, 1955.

12. The Appropriation Bill 1 hou.

(Supplementary De-

mands for Grants)



